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IN THE CEMTRAL ATMINISTRATIVE TRIEIMAL,JAIPTUR BEMNCH,JAIPIR. <jfi:)‘
) * % %
Date of Decisicn: 05.03.1999
CA 526/97 , ’
Ehanwar Par, Jamadar, Railway Station Goverdhan, Distt. Mathura‘(U.P.).
- ... Bpplicant
Versus
1. Union of India through' the General Manager, Western Railway,
Churchgate, Bombay.
2. Regicnal PRailway Engineer (II) (Establishment), Western Railway,
Jaipur.
3. Aszzistant Engineer, Western Railway, Alwar.
..+ Rezpondents
CORAM:
HON'BLE MR.GOPAL FRIZHMA, VICE CHAIRMAN
HON'BLE MR.O.F.SHARMA, ADMIMISTRATIVE MEMBER
For the Applicant , ees Mr.D.K.EBhardwaj

For the Respondents - .o ---

~ ©-R-D-E-R
PER - HOWN! ELE- MR ; SOFAL - FRISHNA, - VICE - CHATRMAN

Applicant, Phanwar Rar, in this application.under Section 192 of the
Administrative Tribunals Act, 1925, has challenged the impugned crder Aaked
12.6.97, at Annexure A-l, by which he was reverted from the p:ost of Jamadar
scale Es.950-1500 (RF) to that «f Gangman scale Re.775-1025 (RF).

v
Z. Heard the learned coﬁnsel for the applicant. The case of the applicant
is that he was appointed on 10.3.8z in the Western Railway on the post of
Jamadar. He was transferred on various oocasicns to varione places. He was
made rermanent w.e.f. 10.3.27 and was fived in the pay scale of Ra.550-1504)
(RE). However, respondent No.3, ﬁn‘13.6.97, forecibly tock an affidavit from
the applicant to the effect that he is ready to woerk as Sangman.  JIn the
basis of that affidavit, the impugned action was taken Ly the resprondents and

the same is assailed as being arbitrary.

3. The learned counsel for the applicant has drawn -—ur attention to the
representation made by the applicant, at Annexare A-2, daked 26.7.97, which
is pending consideration. '

4, In the circumstances, we dispose cf this application, at the stage of
admission, with a directiocn t¢ respondent 1-.2 to Jdecide the applicant's
rerresentation through a detailed speaking order <n merits meeting all the

points raised therein within a pericd of two monthe fram the date of receipt
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of a copy of thie crder. "If the applicant is aggrieved by any decision taken
on the representation, he may file a fresh OA. Let a ccpy of the 7A and the
annexures thereto ke sent to respondent 0.2 alengwith a copy of this order.

Chlasine -

(GOPAL KRISHMA
ADM,MEMBER _ VICE CHAIRMAN
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